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LAW AND JUDICIARY DEPARTMENT

Mantralaya, Mumbai 400 032, dated the 21st August, 1995
47 ‘ ' .

FamiLy CourTs AcT, 1984

- No. FCA. 1295/396/(35)-XIX.—In exercise of the powers: conferred by
section 23 of the Family Courts Act, 1984 (66 of 1984) read with Rule 12 of
the Maharashtra Family Courts Rules 1987, the Government of Maharashtra,
in consultation with the High Court of Judicature at Bombay, hereby makes
the following rules to provide for the recruitment of the Counsellors of the
Family Courts in the State of Maharashtra .

1. These rules may be. called, thc Counsellor of the Famlly Court (Recrmt— )
,ment) Rules, 1995.
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2. In these rules,— v o
(@) “ Counsellor ” means the Counsellor of the Family Courts in the
State of Maharashtra ;, ‘ _

“(b) “ Degree ” means degree of ‘a Statutory' University or Recognised
Institution ;

(¢) “ Government >’ means the -Gov'ernm;ent of Mabharashtra ; |
(d) “ High Court ”” means the High Court of Judicature at Bombay. .

3. (a) Appomtment to the post of Counsellor: shall be made by the High
Court, by nomination, from amongst the candidates who,—

(i) are not more than 40 years of age ; (45 years in the case of candidates
belonging to communities recognised as Backward by Government for the
purpose of recruitment) ; . -

(#i) have a master’s degrec in Social Science ; and possess  adequate
" knowledge of Marathi ;. .

(iii) have .experience of at least two years of Family Counselling gained
after acquiring the qualification mentioned in sub-clause (i7) above.

4, (i) The person appointed by nomination to the post of a Counsellor
-of the Family Court shall be op probation for a period of two years which
may be extended by the High Court from time to time as it may deem fit,.
on the expiry of such period he/she may be confirmed, if.— ,

" (a) there is a permanent vacancy; and
(b) his/her work is found satisfactory.
(ii) during the period of probation and thereafter until expressly confirmed
- by a.written order the services of the appointee shall be terminable by one
month’s notice on either side, without any reason being assigned therefore

or by fpayment of salary for the period of notice or the unexpired portion
thereo o

5. A person appomted to the post shall be liable for transfer to any of
the Famlly Courts in Maharashtra.

By ordér and in the name of the Governor of Maharashtra,

B. G. MORE,
Principal Secretary to Government.
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